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Judgement

T.R. Ramachandran Nair, J.—The Petitioner was appointed as HSA (English) in the
5th Respondent-school from 20.6.2005 onwards as per Exhibit P1 order. His
approval was confined to 30.3.2006 on daily wage basis. The 5th Respondent-
Manager filed an appeal against the same which was declined as per Exhibit P3
and a revision filed against the same was also was rejected as per Exhibit P5
order. A further revision filed from it was also dismissed by the Government as
per Exhibit P6. The Petitioner approached the Government by filing petition under
Rule 93 of Chapter XIV-A of KER as per Exhibit P8 and since no orders are
passed, the Petitioner approached this Court by filing this Writ Petition.

2. Along with I.A. No. 5436/11, the Petitioner has produced Exhibit P13, a copy
of G.0.(P) No. 56/11/G. Edn. dated 26.2.2011. which is issued in modification of
G.O.(P) No. 169/04/G. Edn. dated 15.6.2004 and G.O.(P) No. 104/08/G. Edn.
dated 10/08. The learned Counsel for the Petitioner prayed that the District
Educational Officer may be directed to consider the matter in the light of Exhibit
P13 order.

3. There will be a direction to the District Educational Officer to consider the
effect of Exhibit P13 as far as the approval granted to the Petitioner is concerned
and appropriate orders will be passed within a period of two months from the
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date of receipt of a copy of this judgment. It is made clear that Exhibits P1, P3,
P5 and P6 will not stand in the way of considering the same. The Petitioner will
produce a copy of the judgment along with a copy of the Government Order
Exhibit P13 before the District Educational Officer for compliance.

The Writ Petition is disposed of as above.
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